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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

EXECUTION APPLICATION NO. 34 OF 2024 
IN ORIGINAL APPLICATION NO. 338/2023 

 
IN THE MATTER OF 
 
RAVENDRA SINGH                                                              …Applicant 
 

V/s 
 
NHAI AND ORS                                                             …Respondents 
 

Additional Affidavit on behalf of Applicant along with Affidavit 
 

To, 
The Hon’ble Chairperson and His Companion Hon’ble Members of the 
Hon’ble Tribunal. 

The Applicant above-named respectfully submits as under: 

1. That this Hon’ble Tribunal, vide order dated 22.08.2025, was pleased to direct 

asunder: 

“8. In the meantime, the ADA is directed to take immediate action for properly 

managing the sewage in the area concerned, including the suction and 

disposal on a daily basis.” 

2. That the Applicant, in compliance with the said order, addressed a detailed 

communication dated 27.08.2025 to the District Magistrate, Agra, and 
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the Vice-Chairperson, Agra Development Authority (ADA), apprising them 

of the alarming condition of sewage water accumulated on the service lane 

and the National Highway. However, no effective action has been taken to 

date. Only one tractor is being sent occasionally, merely for the purpose of 

taking photographs to create a false impression of compliance for the record. 

3. That despite clear and unequivocal directions of this Hon’ble Tribunal, the 

Respondent No. 2 Agra Development Authority (ADA) has failed to take 

appropriate and sustained measures for sewage management, particularly the 

daily suction and disposal mandated under the order. 

4. That even after a considerable lapse of time, there has been no visible or 

effective compliance, resulting in continued environmental degradation, 

severe stench, and public inconvenience to the local residents of the area. 

5. That the Respondent No. 2, vide its purported compliance report dated 

19.09.2025, has abdicated its responsibility and sought to shift the entire 

blame upon the Zila Panchayat, Agra, thereby evading its own statutory 

duties. This conduct is contrary to the directions of this Hon’ble Tribunal and 

amounts to wilful non-compliance. Meanwhile, sewage continues to overflow 

unabated, aggravating the situation daily. 

6. That there is now an imminent risk of the sewage overflowing onto the 

National Highway, posing a grave threat to public health, road safety, and 
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the environment. Despite the Applicant’s further email communication 

dated 05.11.2025 addressed to the DM, Agra and the Vice-Chairperson, 

ADA, no remedial measures have been undertaken. 

True Copy of the Email dated 05.11.2025 is annexed herewith and marked 

as ANNEXURE A-1 at Page __. 

7. That the photographs annexed by ADA with its Additional Status Report are 

misleading and do not reflect the prevailing ground reality. No substantial 

work has been carried out as per this Hon’ble Tribunal’s direction dated 

22.08.2025. True Copy of the Photographs dated 05.11.2025 is annexed 

herewith and marked as ANNEXURE A-2 at Page __. 

8. That several hotels, hospitals, and unauthorized colonies have mushroomed 

in the area under the very nose of ADA, without any proper sewage disposal 

system or environmental clearance. This unchecked and unregulated 

development demonstrates the gross negligence and inaction of ADA in 

fulfilling its statutory obligations. There exists a glaring discrepancy between 

the show-cause notices claimed to have been issued by UPPCB and 

the ADA’s report, which mentions none. 

9. That the ADA’s own report filed on dated 01.11.2025 acknowledges the 

problem but takes no remedial steps. Further, on Page 13 of the said report, 

ADA mentions three tanker numbers purportedly used for sewage suction. 
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Upon verification from the RTO Office, Agra, it was found that two of these 

are tractors (Registration Nos. UP80FH8063 and UP80DB8909) and the 

third, shockingly, is a motorcycle (UP80EX4073). It is inconceivable how a 

motorcycle could possibly perform sewage suction. 

True Copies of the Registration Certificates of the said vehicles are annexed 

herewith and marked as ANNEXURE A-3 at Page __. 

10. That such false and fabricated reports filed by ADA have no sanctity and 

amount to misleading this Hon’ble Tribunal. The Respondent is thereby 

attempting to evade responsibility while the situation continues to worsen on 

the ground. 

11. That the persistent non-compliance of this Hon’ble Tribunal’s order dated 

22.08.2025 defeats the very purpose of the directions and warrants strict 

intervention by this Hon’ble Tribunal to ensure genuine and verifiable 

compliance. 

12. That the Applicant undertakes to abide by any condition or direction this 

Hon’ble Tribunal may deem fit to impose while considering this application. 

Through 
 

FILED THROUGH: 
Chetan Jadon, Harsh Vardhan Singh 

Counsel for the applicant M. No. 9690051398 
Email: jadonchetan969@gmail.com 
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RATAN SINGH <ratanagra78@gmail.com>

(no subject)
RATAN SINGH <ratanagra78@gmail.com> Wed, Nov 5, 2025 at 1:44 PM
To: dmagr@nic.in, vcadaagra@gmail.com, chairman@nhai.org, rspsinghdegreecollege@gmail.com

---------- Forwarded message ---------
From: RATAN SINGH <ratanagra78@gmail.com>
Date: Wed, Nov 5, 2025 at 1:37 PM
Subject:
To: <dmagr@nic.in>, <vcadaagra@gmail.com>, <chairman@nhai.org>, <rspsinghdegreecollege@gmail.com>

सेवा म�, िदनांक: 05.11.2025
�ीमान िजलािधकारी महोदय,
आगरा।
महोदय
OA No. 338@23] IA No. 476@24 एवं 293/25 म� िदनांक 06.05.2025 को स�ािनत एन0जी0टी0 कोट� के �ारा रिवंद्र िसंह बनाम
नेशनल हाईवे अथॉ�रटी ऑफ इंिडया म� रोहता से बाद �ािलयर रोड आगरा तक सिव�स एवं मुख्य माग� पर भरे हुए प्रदूिषत पानी को िनकालने हेतु
िज�ेदार अथॉ�रटी को िनद�श देने का कष्ट कर�  एवं माननीय �ायालय के आदेशो ंका अनुपालन कराया जाए। वहां की स्थानीय जनता एवं �ािलयर
रोड पर आने जाने वाले लोगो ंको काफी असुिवधा एवं प्रितिदन हो रही दुघ�टनाओ ंका सामना करना पड़ रहा है। अतः  �ीमान जी से पुनः  प्राथ�ना है
िक माननीय �ायालय के �ारा िदनांक 06.05.2025 को आदेश पा�रत िकया गया था एवं आपके सभी अिधव�ा वहां उप�स्थत थे लेिकन आज
तक �ायालय के आदेश का अनुपालन नही ंकराया जा रहा है। जो की अ�ंत गंभीर एवं लापरवाही का िवषय है।
�ीमान िजलािधकारी महोदय से िनवेदन है िक वह इस गंभीर सम�ा का िन�ारण कर माननीय �ायालय के आदेशो ंका अनुपालन कराने की
कृपा कर�।
भवदीय
संलग्नकः  माननीय एन0जी0टी0 �ायालय के
आदेश की छायाप्रित
(रिवन्द्र िसंह राठौर)
प्रितिलिपः  िनम्निल�खत को सूचनाथ� एवं   पता: गौरी कुन्ज कालोनी बमरौली आवश्यक काय�वाही हेतु प्ेरिषत रोड़, रोहता, आगरा
1. �ीमान उपाध्यक्षक महोदय मो0नं0. 9720493474
आगरा िवकास प्रािधकरण जयपुर हाउस आगरा।
2. चेयरमैन एन0एच0ए0आई0
3. के्ष�ीय प्रदूषण अिधकारी
आवास िवकास कालोनी आगरा।

05/11/2025, 13:45 Gmail - (no subject)

https://mail.google.com/mail/u/0/?ik=298407a449&view=pt&search=all&permmsgid=msg-a:r-5979264433302822399&dsqt=1&simpl=msg-a:r-5979264… 1/1
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Error Icon

Chetan Jadon <jadonchetan969@gmail.com>

Additional Affidavit in EA 34 of 2024 in Ravendra Singh Vs NHAI and Ors
2 messages

Chetan Jadon <jadonchetan969@gmail.com> Fri 7 Nov at 2:23 pm
To: <utsav.saxena@vchambers.in>, <vardharma@gmail.com>, <lawadaagra@gmail.com>,
<advpriyankaswami@gmail.com>, <roagra@uppcb.in>, <ashi.tiwari9205@gmail.com>

Sir/mam,
Please find attached copy of the Additional Affidavit on behalf of Applicant .

Regards
Adv. Chetan Jadon

BEFORE THE NATIONAL GREEN TRIBUNAL-1_pagenumber.pdf

Mail Delivery Subsystem <mailer-daemon@googlemail.com> Fri 7 Nov at 2:23 pm
To: <jadonchetan969@gmail.com>

Address not found

Your message wasn't delivered to
ashi.tiwari9205@gmail.com because the address couldn't
be found or is unable to receive email.

LEARN MORE

The response was:

550 5.1.1 The email account that you tried to reach does not exist. Please try
double-checking the recipient's email address for typos or unnecessary spaces. For
more information, go to https://support.google.com/mail/?p=NoSuchUser
98e67ed59e1d1-341d03fdd56sor3568677a91.1 - gsmtp
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